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We have heard Shri S.K.Mishra counsel for the
applicant.
This application u/s 17 of A.T.Act 1985 has been filed'

' for punishing respondents for wilful disobedience of the
order of this Tribunal dated 24.7.00 passed in OA
No.1275/92, The direction given was as under:-

“Under the circumstances, we direct that
respondents to include the name of the
applicants in live casual labour register for
casual labour and they shall be considered
for inclusion since May, 1991. If any casual
. labour includeé in the live register or were
appointed after 1991 and had less number of
days of service then the applicants shall also
be considered for absorption. This direction
shall be complied within three months time
and a detailed reply shall be furnished to the
Egplicanta.“
The 'c;py of the order as stated by the applicant was
received by the respondents on 24.08.00. If three months |
period is added, the limitation of ont'?ﬁprhitﬁﬁﬁiaiiiﬁﬁ!

24.11.00 and ended on 24.11.01. However, this QEE_

has been filed on 2.9.02 i.e. long aftév thgu

limitation expired. The counsel for “‘r}{
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snbm$%twd that respondents hire m*“‘j-uj! ]7r

. ?‘-’-?‘EL' was rejected on 18.7.01. Even if the limita
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We have heard Shri S.K.Mishra ccunsel for the

This spplication u/s 17 of A.T.Act 1985 has been filed
for pemishing respendents for wilful discbedience of the
crder <¢f this Tribunal dated 24.7.00 passed in OA
/82, The direction given was as vnder:-

*Under the ciicumstances, we direct that

respondents to include the name of the

grplicants in live ca=svusl labour register for

crasual labour 2né they =shall ke ccnsidered

fcr inclusion gince May, 1991. If any casual

labovr included 1n the live register or were >

ggpointed zfter 1991 a2nd had lese number of

@2ys o =service than the applicents shall also

te cocnsidered for sbscrption. This direction

en2all be complied within three months time

and 2 det2iled reply shall be furnished to the

applicantes."

The copy of the o:der/ 2s stated by the appliclm/ il#'
received ty the rtapcndenta cn 24.08.00. If three mnﬂﬁi;
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24.11.00 2nd ended on 24.11.01. However,; this 2pp. gﬁ,ﬂﬂfﬁﬁ- ™
has been filed on 2.9.02 i.e. long after the pericd of .‘
lisitarion expired. The counsei fﬁriaiffg ﬁnﬁmr iﬁgffﬂ
estmittes that resgondents head File 4 review application
which was rejected con IB¢T;Q1- @F*pigaﬂ-#hh-?ﬁfﬁﬁﬂ;ﬂ“”
computed from 1&.7,01,|t§ﬁn « the application

tarred, :




